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and listen; otherwise, I will have to adjourn 
the House for some time. This way I cannot 
go on. (Interruptions) You don't allow me to 
proceed with the business. {Interruptions) 
Nothing is going on record. I would request 
Members to cooperate with the Chair. Please 
don't record anybody. (Interruptions) It seems 
nobody is interested in discussing any matter, 
just making noise, that is all. (Interruptions)  
Don't record anything. 

HON. MEMBERS:* 

MR. DEPUTY CHAIRMAN: If you do not 
agjee, I will go to the next business. I will 
take up Special Mention. Shri Shiva Chandra 
Jha. What he says will be recorded. 

HON. MEMBERS; No.... (Interruptions) . 

MR. DEPUTY CHAIRMAN: All right. 
Thtsn I will call Shri Murlidhar Chandrakant 
Bhandare, He may make his Special  
Mention. 

SHRI MURLIDHAR CHANDRAKANT 
BHANDARE (Maharashtra): I rise this 
afternoon to invite the attention of the Health 
Minister to a matter of grave concern.... 
(Interruptions). Mr. Deputy Chairman, you     
have called  me. 
They hav«i no  right to     disturb  me ---------  
(Interruptions). Will you allow us to disturb 
yo'i when you speak? I am not yielding. . . . 
(Interruptions). 

 
The House then adjourned at 

twenty-nine minutes past twelve of 
the clock. 

1 P. M. 

The House reassembled at One of the 
Clock, Mr. Deputy Chairman in the Chair. 

I. STATUTORY RESOLUTION SEEK-
ING APPROVAL OF THE PROCLA-
MATION ISSUED  BY THE    PRESI- 

*Not recorded. 
- 

DENT  IN     RELATION     TO     THE 
STATE OF PUNJAB, 

II. MOTION SEEKNG REVOCATION. 
OF THE PROCLAMATION ISSUED 
BY THE PRESIDENT IN RELATION 

TO THE STATE OF PUNJAB. 

SHRI A. G .KULKARNI (Maharash 
tra):  Mr. Deputy Chairman, Sir, _____  

MR. DEPUTY CHAIRMAN; AH the 
Special Mentions will be taken up after 5 o' 
clock. I will call the Home Minister to make 
the statement now. {Interruptions) . 

SHRI       ERA      SEZHIYAN      (Tamil 
Nadu);   Sir,.... {Interruptions). 

SHRI A. G. KULKARNI: Mr. Deputy 
Chairman, Sir, you cannot have the procedure 
like this {Interruptions). It is very unfare. 
{Interruptions). It is very unfair. You cannot 
do that. {Interruptions) . 

SHRI ERA SEZHIYAN: Mr. Deputy 
Chairman, Sir,.... 

MR.   DEPUTY     CHAIRMAN:      You 
have already taken half-an-hour. Let the 
Minister complete the statement first-Yes,  
Mr. Minister. 

THE MINISTER OF HOME AFFAIRS 
(SHRI P. C. SETHI): Sir, I beg to move: 

"That this House approves the Pro-
clamation issued by the President on the 
6th October, 1983 under article 356 of the 
Constitution, in relation to the State of 
Punjab." 

Copies of the report of the Governor and 
Proclamation have been laid on the Table of 
the House. 

SHRI ERA SEZHIYAN: Mr. Deputy 
Chairman,  Sir. . . . {Interruptions). 

SHRI A. G. KULKARNI: No statement has 
been made by the Leader of the House as to 
whether the Prime Minister has received any 
information or whether she is going to make 
any statement on this happening in Karnataka. 
(Interruptions) 



 

SHRI P. C. SETHI: The House is aware of 
the situation in Punjab whih has been causing 
concern. The atmosphere of public order in 
Punjab vitiated on account of illegal activities 
of the extremist, terrorist and secesionist 
elements in the State. A number of violent 
incidents have been perpetrated with a view 
to creating scare amongst the peaceful people 
and to vitiate the communal atmosphere  in 
the  State.   (Interruptions). 

SHRI ERA SEZHIYAN:   * *      * 
SHRI P. C. SETHI; The Chief Minister of 

Punjab in his letter dated 6th October 1983 to 
the Governor had stated that he had reviewed 
the unfortunate developments in the State and 
had come to the conclusion that they had 
acquired a dimension which was not confined 
to the State of Punjab, but had serious imp-
lications for the country as a whole. 
(Interruptions). 

SHRI ERA SEZHIYAN: Mr. Deputy 
Chairman, Sir, you don't want to hear 
anything from this side? (Interrup 
tions). You don't want to hear any 
thing from this side, Sir?  (Interruptions). 

SHRI B. D. KHOBRAGADE (Maha-
rashtra): Sir, this issue can be discussed in    
five minutes. (Interruptions). 

SHRI A. G. KULKARNI: This scandal in 
Karnataka can be discussed within five 
minutes. Will the Prime Minister make a 
statement on this? (Interruptions). 

SHRI P. C. SETHI: The Chief Minister felt 
that the situation called for an intervention of 
the Central Government for a temporary 
perjod to meet the requirements of the 
national security and integrity. In view of the 
position stated by him, the Chief Minister 
tendered the resignation of his Council of 
Ministers, and suggested that the Governor 
may recommend to the President to exercise 
his powers under article 356 of the Cons-
titution and take over the administration of the 
State for a temporary period. (Interruptions). 

SHRI DIPEN GHOSH (West Bengal): Sir,  
what is he reading out?    About the 

♦♦♦Expunged as ordered by the Chair. 

price of the MLAs? (Interruptions). Sir, what 
is he reading out? It is about the price of the 
MLAs?  (Interruptions). 

SHRI P. C. SETHI: The Governor of 
Punjab in his letter dated 6th October 19S3 to 
the President had inter alia stated that in spite 
of having an absolute majority in the 
Assembly, in the larger interest of the State 
and the country, the Chief Minister did not 
wish his Cabinet to continue in office. 
(Interruptions). Taking into account the 
prevailing situation in the State, the 
composition of the Assembly and the stand of 
the Members of the Shiromani Akali Dal, the 
Governor considered it futile to engage in the 
formality of sending for the Leader of the 
Opposition or the leaders of other groups in 
the Assembly and ascertaining their view 
about the possibilities of formation of an 
alternative Government. (Interruptions). He 
had come to the conclusion that a situation had 
arisen in which the St'ate Govrenment could 
not be carried on in accordance with the 
provisions of the Constifation and, therefore, 
recommended to the President for action under 
article 356 of the Constitution and further 
suggested that the State Legislature might be 
kept under suspended animation for the  
present.     (Interruptions). 

SHRI  ERA   SEZHIYAN:   Sir,  you do 
not want to hear us?   (Interruptions). 

SHRI A. G.  KULKARNI:  Sir   Karna-
taka should be discussed.    (Interruptions) 

SHRI P. C. SETHT: The Central Gor- 
vernment considered the report of the 
Governor and the situation in Punjab and 
felt that there was no alternative but to 
issue the Proclamation under article 356 
of the Constitution and place the State 
Assembly under suspended animation. As 
Such the Proclamation under article 356 
of the Constitution was issued on 6th 
October 1983 and the State Assembly 
was placed under suspended animation to 
ensure that the President's Rule is not 
prolonged beyond what is absolutely 
necessary. I hope that every section of 
the people in the State would co-operate 
with the State Government to ensure that 
normalcy is restored quickly to enable the 
elected Government to function. (Inter 
ruptions) j 
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With these words, Sir, I command the 
Proclamation issued on 6th October 1983, under 
article 356 of the Constitution in relatioi to the State 
of Punjab for approval by this august House. 
(Interruptions.) 

The question was proposed. 
SHRI ERA SEZHIYAN; Sir, you don't want to 

hear us? (Inlerrui lions). 
SOME HON. MEMBERS: What has he rend  

out?   (Interruptions). 

Whrt Is he reading? 

SHRI P. C. SETHI, Sir.. • .(Interruptions) 

MR. DEPUTY CHAIRMAN; Now, motion by 
Shri Shiva Chandra Jha. Do you move  it?    
(Interruptions) 

SHRI SHIVA CHANDRA JHA (Bihar): Sir, I beg 
to move the following motion:-^ 

"That this House recommends to the President 
that the Proclamation issued by the President on 
the 6th October 1983, under article 356 of the 
Constitution, in relation to the State of Punjab, 
be revoked." 
The quesaion  was proposed. (Inerruptions) 

SOME HON. MEMBERS: Karnataka, 
Karnataka... .    (Interruptions) 

MR. DEPUTY CHAIRMAN: If you do not want 
any peaceful discussion in the House, it is no 
concern for democracy. It is just a mockey.    
Interruptions) 

SHRI A. G. KULKARNI: On a point of order.  
(Interruptions) 

SHRI ERA SEZHIYAN: This remark of the 
Chair we do not accept. This is a very serious issue 
affecting the future of democracy. We would walk 
out. (Interruptions) 

 

SHRI ERA SEZHIYAN; This is a 
mockery. Can't we put across our views? 
(Interruptions) 

SHRI A. G. KULKARNI: Karnataka, 
Karnataka...   (Interruptions) 

3n^   i   ... (sseisrm) 
SHRI A. G. KULKARNI:* 

AN HON. MEMBER • Aaswer this 
one * * * 

SHRI A. G. KULKARNI;      * • 

SHRI ERA SEZHIYAN : We want dis-
cussion  on this.    (Interruptions) 

SHRI A. G. KULKARNI: Karnataka, 
Karnataka, Karnataka. . . . (Interruptions) 
What is being discussed ? (Interruptions) 
Karnataka,  Karnataka.. ..   (Interruptions) 
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SHRI ERA SEZHIYAN : Sir, we do not 
want to associate ourselves. We want to 
express our views on a very grave issue. The 
House is not allowing us. We want a reaction 
from the Government to the allegation made by 
these Chief Minister of , Karnataka of the 
money that is used by the Centre. 
(Interruptions) We want to have a reaction 
from the Government. Unless we have the 
reaction from the Government, we do not want 
to associate ourselves. Sir we stage a walk-out 
in protest against the Ruling Party by not 
association with the Members of the Ruling 
Party. 

[At this stage, some  lion.   Member's left the 
Chamber] 

 

 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS, SPORTS AND WORKS AND 
HOUSING (SHRI BUTA SINGH): 
Sir, with your permission. I just want to ask 
one clarification from you. All that was said, 
has it gone on record'.' 

MR. DEPUTY CHAIRMAN : No. Those 
Members who were allowed to speak were 
going on record. 

SHRI J. K. JAIN (Madhya Pradesh) : Even 
before the adjournment of the House, 
whatever they were speaking, has that also 
gone on record or not because you had given 
a ruling that it has not gone on record. 

DR. RAFIQ ZAKARIA; There is a 
possibility of something going on record. 
Right in the beginning you said that noth-in 
will go on record. Then they went on 
speaking. 

MR. DEPUTY CHAIRMAN: I will see the 
record. In any case, in the noise that was 
being made, nothing could go on record. I 
will see. 

DR. RAFIQ ZAKARTA; Noise is another 
thing. 

MR. DEPUTY CHAIRMAN: My ruling is 
that nothing will go on record. After that, 
nothing could have gone on record. Tf 
anything has gone on record, I will look into 
it. 
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rule has to be resorted to, but in this case 
nobody has condemned it because the 
situation had become such that perhaps it was 
thought that the Government would be able to 
tackle it by imposition of the President's rule. 
1 would like to say, if we look back, this 
imposition of the President's rule itself is the 
result of certain policies pursued by the 
Government in connection with dealing with 
the situation in Punjab. If the Government had 
made serious efforts to have a solution in 
time, there would have been no necessity for 
imposition of the President's rule. Even now, I 
would say, if the Government banks upon 
dealing with the situation only through 
administrative measures, it is very much 
mistaken. There is some relief felt by the 
people but incidents continue ta take place, 
killines are there dacoities are there, robberies 
are there and the criminals are going scot-free. 
So, the imposition of the President's rule one 
should not think that they would be able to 
deal with the situation. 

First of all, I would like to state about the 
situation that is prevailing today. Even today 
these incidents are taking place, same bank 
decoities. same killing of innocent people, 
same things are going on. 

And communal division has taken place so 
much about which we had never heard earlier.    
Earlier also I have repeated here, it reminds  us 
of  the   situation prevailing before   1947.   1   
again want  to   say  that although outwardly 
you do not feel because riots   are not taking   
place, in reality the poisonous     propaganda  is  
being made   in such   a way  that     communal  
division  is being very much     hardened,  the 
feelings are  getting  hardened.    Can  you   
imagine somebody, posing himself as a big 
leader, comes out and openly says: "If my bus 
is not returned, I would  take the heads of 5000 
Hindus"?    And what confidence can you 
create among  the     people  that yon would 
protect them?   What happens if all the crimnals 
go scot free?   That  is why there is a fear 
complex in the population and they are very 
much afraid. 

So far as economy is concerned iadus-try 
and commerce are in very bad shape. They 
have suffered so much that nobody is 
prepared lo invest capital there today. 
Whatever little industry was there, that also is 
suffering. So far as commerce is concerned, 
lobody is prepared 10 provide credit to them. 
This is the situation today. 

The two incidents which took place last 
month have created a   very bad   situation and 
further worsened the situation.    They have   
aroused  the  anger  of  the     people. How can 
this happen in a country, in the State of Punjab 
where    people     unitedly fought    for 
freedom, Hindus, Sikhs, Muslims, all shedding 
their blood against British  imperialism     for     
liberation of the country?   If this  can happen 
there, what would be    the    future    of the    
country? One    was   the   bus    incident    in    
which the       extremists      indulged     i,n       
such heinous    crime    that      they    took    
out certain Hindus only to kill  them,  including 
children  and     women.   Nobody was spared.   
The  second  was  the   incident  of derailment  
of the train.   These  two incidents have aroused 
the anger of the people against those criminals 
who call themselves exeremists,   those  who  
are     indulging   in these activities.    I do not 
blame the Akali leadership for that because as 
soon as they came to know about these 
incidents, they denounced them and also  when 
a hartal was called they immediately supported 
the hartal and participated in it.    That » the 
position.    You hve to differentiate between the 
leadership of the Akali who do not indulge in 
these activities, who have denounced these 
activities and the extremists who are  indulging 
and organising these activities,   may be at the 
behest of some foreign power, may be Pakistan 
is also encouraging and  all  thost  things  are   
there.   But  we have to see that still these 
extremists are allowed to have their way, they 
are allowed to create   panic and it    is they   
who are creating a  situation     which  can be  
very dengerous for the country. 

We have debated this question in this 
House many times. I would like to state that I 
do not want to spare the extremist* 
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and also the Akali leadership's role in this 
respect, but I will primarily blame the 
Government for its mishandling, which has 
resulted in the imposition of President's rule, 
its hesitation, its vacillation, its inde-
cisiveness to solve the problem. 

I want to take you back as to why this 
situation has arisen. The Akalis presented 
their memorandum in the beginning of 1981. 
They waited for months together. There were 
45 demands. We cannot agree to all these 
demands. We never agreed to their concept of 
Anandpur Resolution. Sa many other demands 
were there. Some grievances were there. They 
were all clubbed together. But on the basis of 
that memorandum, the Prime Minister started 
negotiations through emassaries, herself 
directly and they went on for months together. 
Not a single demand was found to be 
acceptable to the Government at that time. 
Even though the religious demands which 
were later on accepted, were part of those 45 
demands. For eight months continously it was 
thought 1hat no demand could be accepted. 
The Akalis were prepared for much less at that 
time and, they were feeling that if the 
religious demands were accepted they were 
prepaed to come to some understanding and 
agreement on that basis at that time. 

Then we come to 1982. Afterwards it was 
said that nothing could be accepted; that was 
the answer. 1 am saying this because Akalis 
never gave up the path of negotiations. 
Extremists are different. You may not be 
defferentiating between them or may be 
differentiating for some different purpose. I 
will come to that point later on. But I want To 
say that they were forced, ultimately when 
nothing was accepted, to agitate and they have 
been agitating. It is at that time that the 
extremists of Bhindranwale were carrying on 
their parallel activities. Bhindranwale was 
allowed to operate everywhere. He was giving 
extremist slogans. He was arrested and 
released and he was using all media and his 
religious propaganda to rouse passions and 
criminal feelings among the people. Some of 
his people were arrested.    He started a 
morcha.   It is after 

that, when you did not accept any of the 
demands of the Akalis. And the attitude of the 
Government was most unreasonable. It was at 
that stage that the Akalis decided to launch a 
morcha. It was not for just one day. In luly they 
started. Then August and September went by. 
But the Government did not bother. They came 
to understand that they have been able to rally 
the support of masses of people. And why? 
Because, they put down their de- ' mands 
concretely, reducing it from 45 to 10, clearly 
stating that six were religous demands and four 
were demands which were common to all the 
Punjabi people. It is at this stage that they were 
able to rally mass support and, on that basis, a 
lot of people got arrested and there was no 
place in the jails. At this stage the Government 
thought it fit to negotiate with them u.nd the 
negotiations started through the emissary Sardar 
Swaran Singh. Let the Government be frank—
because they have to take the people into confi-
dence—and say why it has been shifting its 
stand time and again. It was on 1st of 
November, after big efforts were made, that the 
Akalis were made to agree to certain proposals 
which the Cabinet Sub-Committee made, and a 
draft was prepared. On the 2nd the draft agreed 
upon was okayed by the Akalis. The only diffe-
rence was that the Cabinet Sub-Committee 
wanted some time for discussions. That was a 
reasonable demand, a reasonable thing, to have 
some time for some discussions with the 
concerned States so that they also could be 
persuaded to agree to that. The Akalis agreed to 
this proposal. On the 2nd a statement was 
agreed upon which the Home Minister was to 
make here and on the 3rd November. But, un-
fortunately, when the statement came here, it 
was quite different from what was shown to the 
Akalis.   This is the first stage. 

Then, after that, again Akalis had no 
option. They announced that cm 18th 
November they would announce further steps 
of the morcha. There was a difference of 15 
days. Nobody bothered about it. I do not 
know how the Government functions, how 
the Administration functions. They had 
announced that on 18th they  were going to 
launch  a struggle. It 
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happened on the 2nd. Between the 3rd and 
18th there were fifteen days, two weeks' time. 
But nobody bothered. On 16th again, contact 
was established with them, only two days 
before they were to announce their struggle. 
On 17th or 18th some understanding was 
arrived at. They were ready to go and convey 
that. Agreement was again there and that 
agreement wag to the satisfaction of all. I do 
not want to go into the details of the agree-
ment because I still hope that some sense will 
prevail with the Government to make an effort 
to find a solution. Therefore, I do not want to 
go into the details of the matter. But, that was 
something which Haryana could have 
accepted, which Rajasthan could have 
accepted—the agreement of the l&lh which I 
am referring to. But a sudden change was 
there on the Government side. Again nothing 
happened. Again some rift was there. They 
also did the foolish thing of announcing their 
Morcha before Asiad. But the counter thing 
which the Government did was also to be 
denounced. What was done in Haryana by 
Shri Bhajan Lai at that time,nobody in the 
country appreciated. May be some people 
thought that they had been able to control the 
situation. They created such a thing, 
something similar to what Bhindranwale was 
doing. Indeed much worse was done by 
Bhajan Lai by searching everybody. I know 
that at that time Judges of the High Court 
were searched^ military officers were 
searched. Such an insulting attitude was taken 
at that time. Anyway, that is a different matter.    
I do not want to go into that. 

After that, again the Cabinet Sub-Com-
mittee invited them for negotiations. They 
again welcomed the negotiations. What 1 am 
saying is that at no stage they refused 
negotiations. It is not that they had refused 
negotiations. At no stage did it happen. The 
Cabinet sub-committee again went into it; the 
negotiations broke. Then the Prime Minister 
on 21st January called a meeting with tbe 
Opposition parties to inform the Opposition 
that the negotiations had almost broken. This 
was the information she ■wanted to convey to 
the leaders of    the 

Opposition. Then we impressed upon her to 
convene a tripartite conference to see whether 
we can help in finding a solution. This was the 
situation. That was agreed to by the 
Government. In two days time a tripartite 
meeting was conveyed. Record is there. Home 
Minister is on record that the differences were 
very much narrowed down. It is on record that 
the Akalis attitude was not unreasonable. Then 
the differences remained only on two points. 
Many important points of differences we were 
able to resolve. The Prime Minister indicated 
that wc could not accept the Anandpur Sahib 
resolution. People are very much confused 
about the Anandpur Sahib resolution. It is a 
very lengthy one. In this resolution they have 
talked about the demands of working class and 
against monopolies and so many things. But 
there is one part. The introductory part where 
they talk about the supremacy of the Sikhs, to 
which no one could agree. The Prime M'nister 
was rightly concerned about it. We also told 
her that we are also agreeable on this point. 
And we told the Akalis that m a secular Tndia 
they could not put forth such a demand. At the 
end of the tripartite meeting the Akalis had to 
agree j>ot to press for the inclusion of 
Anandpur Sahib resolution—■ the 
introductory part of if. 

Then the second important point at that time 
that we wanted to bring into discussion was 
the waters dispute. It was settled in the 1955 
agreement what the share of the Rajasthan has 
to be. We persuaded them saving; No: we are 
not talking about the legality of the matter. 
We are only talking about the moral position 
rather political and moral positions. In 1955 
the agreement was arrived at; and o,n the basis 
of that, Rajasthan had spent something like 
.Rs. 600 crores. Now if you today raise this 
question, it is unjustified. This also we were 
able to bring home to them. The difference 
remained only on one point: the talks broke on 
one point, one irrelevant point. And that point 
was: what would happen till the tribunal took 
the decision? They were derrvandinc that the 
existing arrangements should continue. And 
the Government wag insisting that the award 
given by thc Prime Minister, or the set- 
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tlement arrived at that time, should continue. I 
appealed to both sides saying that there is no 
difference in that, because till a new canal is 
dug, no water can be utilized by Haryana. So 
whether you agree to their proposition or they 
agree to your position, it means the same 
thing. The Government came to the conclusion 
after a month and said; Yes. Now we are 
agreeable. This is the minor point on which 
the talks broke o,n that day; otherwise, some 
settlement would have bfen arrived at, if only 
a serious thought had been given as to what 
the impact would be. So, this is what happend 
in the tripartite talks'. Then, after the tripartite 
talks again deadlock was there. No effort was 
made to clinch those issues. Two issues 
remained. Others were clinched. One of this 
the Government was able to solve. The other 
one was territorial one. Then the opposition 
parties made efforts. It is very unfortunate that 
the Government, even on such questions, does 
not appreciate the efforts being made by the 
opposition to help to find a solution. They 
would like to blame the opposition any time, 
any moment. So, what happened was, that in 
April again some efforts was made I do not 
want to go into that. Some effort was made. 
And I am able to say that so far as the Cabinet 
Committee was concerned, because I was also 
involved in that, an agreement was arrived at. 
A draft was prepared. I do not know how 
suddenly they changed their mind. I do not 
want to go into that also. I do not want to go 
into the details because I still hope that the 
Government might do something to save the 
State of Punjab. It is bound to have 
repurcussions on the whole country. We are 
not discussing this matter with a view to 
utilise it and nobody can, utilise this matter 
against another party. I may tell you that you 
ca,n only utilise it to disrupt the unity of the 
country. Any party which tries to utilise this 
question of Punjab issue for partisan ends, 
will be playing a role which wil] be suicidal 
for the future of the country. 

What happened in between? Here T want 
to blame the Government. At that time, 
perhaps, the Government thought that it was 
not  proper to  come to      an 

understanding with the Akali leadership 
because the Press had boosted a new man, an 
emerging leader famous Bhindranwale who 
was earlier put before the people and 
supported by the ruling party. 1 am saying it 
because in two elections he was the main 
campaigner. This is how secularism is 
preached. In the elections he was the main 
campaigner. But, anyhow, the Government 
came to the conclusion, perhaps, that there was 
no use of talking to the Akali leaders, but it 
was necessary to come to an understanding 
with that man. And perhaps, they thought that 
on the basis of an agreement on the religious 
demands, they might be able to teach a lesson 
to the Akali leadership. Then, suddenly, 
without the knowledge of the State 
Government also, one day, Mr. Blunder was 
sent from here to Punjab as the police official 
in-charge. What did he do? He was sent—I 
specifically say with, authority and want to 
bring the facts before you—to make up with 
Mr. Bhindranwale, because the understanding 
that was there was that without making-up 
with him, without involving him, no 
settlement would be possible. This was the 
result of Press propaganda, and the 
Government is also carried away with it. Some 
agents also were used for this purpose. 

I know there is a person who is in prison 
now. He was for six months at his 
Headquarters in the Punjab Bhavan. Mr. 
Balbir Singh. He was advocating ft>r 
'Khalistan', and he was given room No. 17 in 
the Punjab Bhavan. The Bill came to Rs. 
12,000. He was in contact with Mr. 
Bhindranwale and also with the Punjab Chief 
Minister and bureaucracy I do not know. Now 
he is in prison. He was put in Jail because in 
Punjab the common feeling is because of 
traditional national movement that only these 
patriots were going there. He was supposed to 
be a sacrificing man, extremist or whatever he 
is. So, this has happened. Then Bhinder made 
statements and I asked about it in the 
Consultative Committee of the Home 
Ministry, the Home Minister informed that hs 
has denied it. He had made two statements 
after going there: One there is no criminal 
hiding in the gurudwaras. 
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Two, there are no arms in the Gurdwaras. To 
please whom? And a day before that the Chief 
Minister had said that criminals were being 
harboured and we were also saying that 
Gurdwaras should not be made a place to 
harbour criminals. These are the IW0 statements 
made by him. Did the Home Ministry check 
up? Why should they check up? It was a 
planned thing. They were made with a 
purpose, to have a rapprochement. I may tell 
you, that poor man, the DIG died because 
some effort was made, some military officer 
was sent from here, an intelligence officer 
was sent to make up with Mr. Bhindran-wale 
and at that time, he was shot dead before the 
Gurdwara. This has happened. But that also, I 
may tell you, did not work because by now, 
although created by the ruling party, his head 
got swollen. He feels himself big. The foreign 
press comes and interviews him. If you read 
his interviews, no sane man can understand or 
appreciate it. (Interruption) Tapes are being 
sent to villages to poison the minds of the 
people. Tapes are being sent to the foreign 
press, the BBC and so on. In an interview, he 
openly says about the Jagat Narain murder—I 
have read it; 

 
It is like that. Somebody, some 80-year old 
man has died. This type of hatred he has got. 
Somebody questioned him: "Did you say that 
if your bus was not returned, you will take the 
heads of 5,000 Hindus?" He said, "Yes, 1 it " 
This interview is printed. So that type of 
person is there. So, that failed because he has 
also taken it to his head-"I am a big leader; 
without me nothing ca,n be done." And it is 
he who is encouraging  all   these  extremists,  
whether 
they belong    to    him     ........... (Time   bell 
rings)   I  will    take    a     little    more—10 
minutes. 

MR.   DEPUTY  CHAIRMAN:  I     have 
given you more than  15 minutes. 

SHRI HARKISHAN SINGH SUR-JEET: 
All right, I will try to complete it soon, I am 
not looking at this Punjab matter from ary 
partisan angle, 1 may tell you. I am prepared 
for any sacrifice, anything, \%hich wil[ bring 
a solution of the Punjab problem. So, after 
that, this has happened. 

Then again the Opposition on June 38 
came to help the Government, saying: Yes, 
you find some solution; some settlement 
should be there; some area may be given to 
Haryana; some compensation may he given to 
them for a new Capital. This is the- only thjng 
which remains. Now that also is taken up 
differently by the Government. The 
Government's reaction is quite different; it 
says, the Opposition is trying to utilise the 
situation. This is what happened earlier also. 

Now this has repercussions in other States. 
In Haryana naturally feelings are aroused. 
And in other States also, look at the way 
things are being handled. I was going last 
month to Kanpur. T got down from the train at 
the railway station and I wanted to go to the 
rest-room. And there the police follows, four 
or five of them, seeing my beard and hair, 
followed me and said: "We want to search 
your case." I said "Why?' They said, "No, no, 
it is a general scrutiny." I said. "What general 
scrutiny? You have not followed anybody 
also. Since I got down from the train, I have 
not seen you following anybody else except a 
person with a beard and hair.' What atmos-
phere will it create? What poisonous 
propaganda will it create? When I showed 

 



 

him my card, he said," "Sorry, Sir, it was a 
general thing." I wrote a letter to the Prime 
Minister. Till now I have not got a reply. If 
the tactics of Bhajan Lai are applied in the rest 
of the States, you will propagate the idea 
much more than what plea extremists are 
doing in Punjab. I condemn them and I 
condemn this attitude also which can be very 
harmful to the national unity of the country, 
for which we have made a lot of sacrifice. 

Now we have been trying to persuade the 
Akalis. They met the Opposition parties here. 
They came here on the 22nd. We told them 
frankly, yes, you have to denounce the actions 
of the extremists, bat that is not sufficient. 
You have to come out categorically and 
invoke the same authority of Akal Takht that 
anybody who kills Hindus or persons of any 
other community is not a Sikh. 'You have to 
come out openly with this. Then you can 
create confidence among the people of 
Punjab. We told them frankly. Otherwise, you 
don't get the support of the democratic 
masses. What the Government does, we de 
not know. We have burnt boats many times, 
not once—this solution, that solution—
without knowing what impact it is going to 
create. That is why the Opposition is making 
its efforts. What happened in the Home 
Ministry Consultative Committee on 24th? 
What happened? The record must be placed 
before Parliament. What happened on that 
day? When we took up the issue their attitude 
was very reasonable. The statement made by 
the Home Minister in that meeting was, 'Yes, 
the differences have narrowed down, and 
what we have said up to now is not the last 
word...."—these are the actual words —"we 
are prepared to talk and we will write to them 
a letter tomorrow....". But there was one 
slip— may be, a political sh'p—and that slip 
was he said, "We have kept the Assembly in 
animated suspension: we are even prepared to 
have a coalition with them share power with 
them." I inv mediately told the Home 
Secretary and the Home Minister. "You have 
committed a serious mistake." X asked them 
immediately to contact their PRO and tell him 
that this news should not be given out. Vaj-
payeeji had left at that time. The news had 
reached the people, the news had gone 

out by  the time  those    leaders    reached 
there. They were going to Amritsar. They said   
they   will  be   beaten.     Even  if  you want a 
coalition, 1 don't mind.    But this is not the 
time Jo have a coalition when the movement is 
going on.    It lakes time to bring them to your 
view.    In the background of this movement 
and what is happening, you will not be able to 
bring them down.    I am not opposed to 
anything.    If your attempt is a constructive 
one and is sure to bring the situation to normal, 
it will be supported by my party.    Now I want 
to say that  this has happened.   Whatever little 
effort we  have  made to bring them to 
agreement, that has been stopped. The next day 
what happened?   A different statement was 
made by the Home Minister The  tone  
changed   completely.     Is  it  the way to deal 
with this type of a situation, with   such   a   
crucial   situation?     If  some lapse has 
occurred,  you  swallow it;  take time to correct 
it in a different way without creating noise.    
No. The next day your tone was firm. Two 
days after when    the Prime  Minister went to 
Chandigarh, there again the same firm attitude: 
quite different; the  tone  changed.    What 
should be done in that situation?    I would like 
the Gov-' ernemnt to ake up its    mind.    
Naturally there also there are some extremists 
pressures.    How many times have you shifted 
your position?    It is one thing fou have not 
consulted us.    But what I want to say finally is 
that  the situation in  Punjab  is very bad. There 
are two lines. First    you decide what line you 
want to proceed with: What we have been 
suggesting is. you isolate the extremists; fight 
them out: otherwise you won't be able to create 
confidence among the people.  If you make up 
with Bhindranwale, it will be suicidal: you will 
lose   all   the   support   of  the   Hi.ndus   and 
minorities  in  Punjab.    One line is isolate 
them, accept the genuine demands,  jrgue with 
them, get the help of the Opposition. settle it 
a.nd create confidence  among the people of 
Punjab.    This is one line.    The second  line is 
to make up with  him and try  to  involve  him  
and  if you  do this il will be a disaster.    Now, 
finally. I want to say  that   Punjab is  not  a  
State  as other States are.    Punjab is a border 
State. You have yourself  been  sayina  'hat   
Americin imperialism is encircling India from 
various quarters.    You  have  yourself been    
saving 
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that Pakistan is being armed by' America. You have 
been saying that Pakistan is taking interest in this 
Punjab problem.    Why should  they  not?    Already    
sophisticated arms are being used by these fellows. 
The border is an open border.   You cannot stop 
smuggling.    You cannot stop entry of persons also.    
But why do you blame them for that?    If you are 
working out a formula under which extremists are 
being encouraged,   only  forces  of  separatism- will 
flourish  there.    A  few days    back    our Party   
came   out   openly   when   Talwandi spoke of 
parallel Government.    Our Party said that such 
separatist movements should be  condemned.     
Such   separatist  activities will  get encouraged  if 
you delay matters. If you delay further, there will be 
further troubles and if you think that the President's 
rule will  work there  it  will    not. Whatever   little   
control   the   leadership   is having now will be lost 
and things will go kito the hands of extremists.    I 
feel concerned about it.    I do feel that it is bound to 
have repercussions.    In  Punjab things are not so 
easy,   I do not want to discuss other Ordinances  
now.  When  they   come up, we will  discuss them.    
But I would say that it is better not to involve Army 
in  this  problem.     It  will  be  dangerous. Apart  
from the  administrative    measures which you are 
taking, it is very necessary to take some political 
measures.    First of all you make up your mind.   If 
you delay, movements of separatism  will  grow and 
then there will be communal divisions. If that  
happens,  it   will   be disastrous    for the country.    
It will have Tepercussions in the whole country.   
This will be very bad for tire unity of the country.   
We are facing all these problems there and the Gov-
ernment   should   give  them   top    priority after 
miakins up their mind.    Do not think of Congress 
Party or other Parties coming to power.    It is not a 
question of Parties. The question ig the future of our 
country. Kindly consider this  problem  from    that 
angle.    Any narrow feeling based on this 
combination or that, combination will not work 
there.    Only a broad solution based on broad 
principles will work.    I would, therefore,  appeal  
to  the  Government  to see reason and find out a 
solution because-administrative measures or the 
President's rule alone is not going to solve the prob- 

lem.   You have to take some political mea-
sures.   With these words, I conclude. 

MR. DEPUTY CHAIRMAN: Before we 
proceed further, I would like to inform the 
bon. Members that they should conclude this 
discussion by five. The Home Minister will 
reply tomorrow. 
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that an overwhelming majority of the citizens 
of this country, coming from all parts of our 
great country, are in agreement with me in 
supporting the Resolution. It is a spectacle 
which is difficult to find previously. The 
Government has dismissed its own Ministry 
and installed the Presidential rule. Why? 
Because, according to the opposition, we 
failed to negotiate with the Akalis. Is that the 
correct picture of the situation at all? One 
should go to Bombay, one should go to 
Ahmedabad or one should move about a little 
in Delhi to find out the concern and anxiety 
of the common man over the situation which 
was developing in Punjab. Initially, they had a 
hit list, marked-men, police officials, 
Government officials, revenue officials, each 
one to be picked and killed. When young men 
went and said that they want to serve the 
cause of the Akalis they would be told, all 
right, you want to serve the cause of the 
Akalis, go and shoot a Nirankari, go and 
shoot a Government official, you come back 
and you have served the cause. Then the 
things became even more difficult. It was no 
longer a hit list. It became killings any 
innocent person f°r no rhyme or reason. It 
came to the end of democracy. It came to the 
end of the rule of law. And, I think, only an 
important Government—I am sorry that my 
friend. Mr. Ladli Mohan Nigam has left—
could have tolerated the situation. I think his 
illustration was as inept as it could be. 
Because I think everybody in the country, by 
and large, is convinced that the Prime 
Minister means business. Everybody is 
convinced that the problem of Punjab cannot 
be solved unless we put an end to the terrorist 
activities of these extremists. And, whatever 
sacrifice we may have to do, we shall do it. 
Because above all, we are concerned with the 
unity and integrity of our country. We shall 
not surrender it. Even if the Congress has to 
lose elections in all the Slates, we will face 
this problem fairly and squarely. Therefore 
please do not try to confuse the issues. 

We are today talking about support to the 
Proclamation and I want this House to rise as 
one man on an issue which is national, on an 
issue which may ultimately threaten the very 
existence of our country and   its  
independence,   and  support    this 

Resolution, because it has not been brought 
about to serve any political end, because it has 
not been brought about to serve any partisan 
end. It is really pathetic to find what the hon. 
Shri Surjeet said that we have brought about 
the Presidential rule in order to patch up with 
Shri Bhind-ranwale. I mean, I can only really 
feel for the bankruptcy of his ideas. F think a 
time come  when a movement is started by 
good people for what they consider a good 
cause. But there also arises a time during that 
movement when the movement slips out of 
the hands of those who started it. It gets into 
the hands of the extremists. It gets into the 
hands of terrorists. It gets into the hands'of 
anti-social elements. It gets into the hands of 
those who are the enemies of society and 
democracy. Thai is what has happened in 
Punjab and we have to wipe out these things. 
We have to really deal with these extremists. 
Recently—I will tell you; it is not a matter of 
joke—a newspaper item appeared that one 
Satwant Singh, an Akali extremist, had taken 
a vow that he would hijack a plane. He may 
still fulfil the vow because he said that 
whether he lives or dies, he will see that a 
plane is hijacked. I was surprised to find out 
that this Satwant Singh had gun which cost 
forty thousand dollars; So, I asked, why is this 
gun costing so much and I was told that this is 
one gun which can be used in an aircraft to 
immobilise all the passengers without 
damaging the aircraft, so that the hijacking 
operation is successful. I don't know whether 
those speakers who want to belittle the gravity 
of the situation in Punjab are aware of the 
most sophisticated arms which the extremists 
are possessing. I want to ask the hon. Home 
Minister whether he has made enquiries from 
where so much of money is coming for 
acquisition of (such sophisticated arms and for 
carrying out the terrorist activities, because I 
am told—and it is elementary knowledge —
that no terrorist activity can be carried on 
without the use of large funds. The very 
presence of these large funds itself is a source 
of great threat and great danger to our 
country. You see and read in the newspapers 
tha; this particular hank is robbed or that 
particular petrol pump is robbed. That is one 
way in which terrorists collect money.   But 
what they get out 



 

of these robberies is only the flea-bite; they 
cannot buy sophisticated arms by collecting 
Rs. 30,000 out of one bank robbery Or a lakh 
out of some other Bank. 1 think that many 
foreign elements are at work and it is a very 
serious matter to which the Government will 
give    proper    attention. 

One thing is certain that ultimately our 
Government and the Prime Minister believe 
that in solving the problem, this is the right 
step. In the situation that prevailed, the 
ordinary democratic process had failed. In the 
language of Article 356, the Constitutional 
machinery had collapsed. Thai is .the weakness 
of democracy where one has to please far too 
many and try not to dis-. please anyone, and I 
am glad that such a provision—when one looks 
at the situation like this and of Assam—was 
included, because there is some debate about it 
in the Centre-State relationship debate w'nich 
the Opposition is carrying on like a circus 
around the country. And it is only in the fitness 
of things that this Article 356 was invoked in 
this case. 

I  want  to  deaj   with  the  point   which was   
raised   earlier  this   morning   by   my 
esteemed  friend,  Mr.  Advani.    The  hon. 
Member said:    Why not dissolve the As-
sembly?    I really cannot understand;    he 
knows the difference between the situation 
when one has to dissolve the Assembly and a 
situation when one has to keep it in animated 
suspension. The Government     had not       
lost    the     majority.     The     Government       
could     run.    but       only    at the cost of 
worsening  the situation.   It   is only when 
there cannot be a formation of a Government 
that the Assembly is to be dissolved.   Does  
the  hon.  Member   really suggest that in this 
case, we should   have dissolved   the   
Assembly,  perpetuating  the President's Rule  
and  not have    elections for years and years 
to come?    Are there conditions  today   
present     in Punjab  for having any elections  
in the near future? I think,  the  answer   lies  
in two factors. One,   we  had   not  lost  the   
majority  and there   was   no  need   for      
dissolving   the Assembly   so  as  to  have   
fresh  elections. Elections   would   have   
complicated      the problem.     The   reasons 
for keeping     the Assembly in suspend«d 
animation and not 

- dissolving it are far too obvious. But a point 
has to be made and, therefore, it has been 
made. 

1 
Similarly, the point which my friend Mr. 

Nigam has made about the Ordinances. The 
provision for promulgation of Ordinances is 
there in the Constitution and is there any 
Govenment in our history since 1950, which 
had not made use of this provision? I think, 
we are talking too much and sometimes, 
talking too much leads to a little irrelevance 
and I think, that we are over-emphasising that 
in this case, we took out these Ordinances. I 
think, ihis was the only thing we could do. I 
do not think, possibly, any other mode we 
could have been adopted, for taking this step 
to meet altogether an extraordinary situation  
which  prevailed. 

What next is the question?    The Ordinances 
and the suspended animation of the Assembly 
should be taken to their logical conclusion.    
The  situation  should  be controlled.     Many   
say   that   these   are   the Sikh demands.    
Some of them say    that some demands, at least 
four of them, are the   demands  of  Punjab.    I  
read articles written in 'The Indian Express' by 
a dozen illustrious citizens of this country.    
They say the same thing.    But when  you  talk 
of Punjab's demands, is it not the respon-
sibility of these persons to see that    the 
agitation   for   getting   these   demands      is 
carried   on,   the   movement      for   getting 
these   demands   accepted   pushed   forward, 
in a manner  acceptable to every resident of  
Punjab?    How  many of the  Punjabis support 
these     extremist     and     terrorist activities?     
How   many   of   the   Punjabis, the Sikhs as 
well as the Hindus, support the Akalis in the 
manner in which    they are  going  about  with  
their  agitation     in regard to getting their 
demands accepted? I think, it is an element of     
democracy that when a large number of people 
of a region want that their demands should be 
accepted, in a democratic, in a legal, way, they 
should abandon, they should give up, they 
should   surrender     all these     illegal means 
and adopt a peaceful approach.    I know what  
was  the  position  when  there were   agitations     
for     linguistic     States. There is no State 
which had escaped these 
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riots. Yet, we have solved some of these 
problems in a peaceful manner. Even today, 
after we have solved some of these problems, 
there is dispute which is existing between 
Karnataka and Maharashtra over the 
settlement of the border, particularly, the 
Belgaum area. Now, therefore, it is not as if 
we have not solved some of these earlier 
disputes in a democratic manner. And I think, 
if we claim to be the followers of Mahatma 
Gandhi, to depart from the path which he had 
shown, of nonviolence and peaceful 
resistance, is really to be not the true sons of 
this great democratic and non-violent nation, 
which, today, happily and proudly for us, is 
the leader amongst the peace-loving nations of 
the world. The situation is fast being 
normalised. I am told the Government is going 
systematically about the job. They are 
combining the villages. There is also a 
suggestion that there would be hit brigades so 
that those who kill people without notice may 
also get a bullet without notice. BtitT do agree 
with the Government that though it is armed 
with .the severest powers, those powers must 
be used the least and to the minimum. To that 
extent I welcome the suggestion made by the 
Governor that he would show the utmost 
restraint before he enters the Golden Temple 
or does anything of that kind. I am one with 
the Government because we are out to solve 
the problem and not allow it to aggravate any 
more. I am sure, it will not be long before 
which the situation is normalised and a 
common man in Punjab will be free to move, 
and when that situation is there we must keep 
the path of negotiation open because without 
negotiation nothing can be solved. We believe 
in negotiation, our Government believes in 
negotiation and Mr. Harkishan Singh Surjeet, 
who has given a long list of dates, clearly 
shows how earnest the Government has been 
about it. Of course, his all points will be dealt 
with by the Home Minister because he was 
there. I am also not the member of the Home 
Ministry Consultative Committee. So, I leave 
it to those who have the first-hand knowledge 
of those negotiations. But then we will 
negotiate with the moderates be- 

cause one of the ways of putting down the 
extremists is to encourage the moderates and 1 
do not think our Government will be unwilling 
to negotiate in a proper atmosphere, in a 
peaceful atmosphere where all these illegal 
means, all these blackmailing tactics are given 
up, and come to a solution which is 
satisfactory. Most of the demands have been 
conceded. Ail the religious demands hare bee« 
conceded. 

Now about Chandigarh, somebody 
mentioned that it was built as the capital of 
Punjab. It is only a matter of nomenclature 
that today we call it Haryana. Supposing, we 
had called Punjab as North Punjab and 
Haryana, as South Punjab. Could we then 
have said that Chandigarh was not built as the 
capital of South Punjab? I think we must all 
think as Indians, think of every territory that is 
affected by it. Look at Rajasrhan. When we 
got waters from Pakistan we included the 
claim of Rajasthan and today you want the 
distribution <o be done ia a manner which will 
affect Rajasiinui. I do not think that any 
Government would yield to it because the 
Centre has the responsibility of maintaining an 
equitable bal'ance among all its States. It is 
like the father, the mother who has to look 
after all the children States, whether they be 
opposition States whether they be Congress 
(T) States, with the same care, with the same 
affection and with no evil eye or uneven hand. 
I am quite sure that the Government will take 
all these steps which, I have indicated very 
very promptly. A situation which threatened 
America during the days of Abraham Lincoln 
is threatening us. Can you believe that in 
Kashmir on 13th October, on the day ol the 
cricket match, there was an open exhibition of 
support to Pakistan? 

SHRT     GHULAM   RASOOL    MATTO 
(Jammu and Kashmir) :    We refute that 
categorically. 

SHRI MURLTDHAR CHANDRAKANT 
BHANDARE: If you defend it, I will hold 
you responsible, I will point a finger at you. 
(Interruptions'). Don't interrupt. You joined  
us later    in condent- 



 

ning. {Interruptions). The very fact that they 
are opposing me shows their guilty mind. I 
must tell you that till this Government 
objected, till the Home Minister wrote, till the 
Prime Minister protested, there was not a 
whimper of protest from anybody  else. 

I tell you these are very serious things. 
SHRI R. MOHANARANGAM (Tamil 

Nadu): 1 saw that cricket match. They were 
supporting Pakistan. 

SHRI MURLIDHAR CHANDRA-KANT 
DHANDARE: Therefore,' it i very serious 
matter. Do you know t'nat today in 
Kashmir—not Srinagar—I have got the name; 
it is in Kashmir—there are regular camps for 
training of the Akali extremists. These camps 
have not been denied.   (Interruptions). 

SHRI       GULAM MOHI-UD-DIN 
SHAWL (Jammu and Kashmir): That is false.  
We have  denied  it. 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE: One of your NC ;.TS—he is 
himself a Sikh—has said that this is freedom 
of religion. I will show that to you. I want to 
know what action National Conference has 
taken against such a member. 

SHRI GULAM MOHI-UD-DIN 
SHAWL: We shall take action against any 
such  member.  (Interruptions). 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE: So the situation around us is 
very dark. Dark clouds are gathering, 
threatening the sovereignty, integrity and 
unity of the country. It will be a pity if we get 
bogged down in personal differences, in petty 
party rivalries and forget the interests of the 
nation. 

With these words, I support this Reso-
lution. 

DR. SARUP SINGH: Mr. Vice-Chair-man, 
1 learn there was a convention in this House 
thai after one Member has spoken, he would 
wait for at least one speaker after that. I think 
it is worthwhile that that convention should 
be revived.    It  is  being violated  by both 
sides. 

THE VICE-CHAIRMAN (SHRI R. R. 
MORARKA):   Very well. 

SHRI      GULAM MOHI-UD-DIN 
SHAWL: I support it. 

DR. SARUP SINGH: I think it is unfair. 
SHRI GULAM       MOHI-UD-DIN 

SHAWL: Especially when there are baseless 
charges, the speaker must wait-to see 'he fate 
of those baseless charges. (Interruptions) 1 
am here to give you the real picture about 
ourselves. You don't hold monopoly of 
patriotism. 

SHRIMATI USHA MALHOTRA: We 
have suffered 'a lot at your hands, and for  no   
fault of ours. 

SHRI GULAM MOHI-UD-DIN 
SHAWL: We have also suffered at your 
hands. 
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SHRIMATI AMARJIT KAUR (Pun-Jab) : 
Mr. Vice-Chairman Sir, a few extremists in 
Punjab started mis in the interest of their own 
political gains under the guise of religion. 
They openly proclaim that politics and 
religion are indivisible. Consequently they 
entered into the act of committing all sorts of 
heinous crimes such as looting, arson, killing 
anj creating other acts of lawlessness and 
violence, which was neither in the interest of 
the Sikh community nor in the interest °f 'he 
Punjab State itself. In tile national context, jt 
appears to be a disturbing feature before all 
sensible persons. 

The hon. Prime Minister gave ample 
opportunity to the law-breakers for correcting 
themselves and for setting any issue, if it was 
there. A handful of extremists in Punjab, who 
are in the forefront of the agitation, 
mistakenly took it to be a weakness on the 
part of the Central administration and went on 
provoking and fomenting violence and all 
sorts of allied crimes. Innocent persons were 
killed, bombs were thrown, trains were 
derailed and places of religion were used for 
violent activities and concealing murderers. 
The wheel of development of ithe State was 
also     put     anti-clockwise, 

which  would put all the  Punjabis,  irres-■     
pective  of their  caste     and  creed,   in    a  ' 
precarious  economic  condition. 

AH these incidents had by now become 
intolerable and President's rule was imposed 
in Punjab, keeping Jn view the State's and the 
national interests. This is the most welcome 
step, rightly taken at the right time. While 
supporting this, I requeij the hon. Prime 
Minister to apply stringent methods to control 
the situation in Punjab with an iron hand in 
the interest of all the communities living there 
and in the larger interest of the country  as   a  
whole.    Thank  you. 

SHRI ALADI ARUNA alias V. ARU-
NACHALAM (Tamil Nadu): We totally 
oppose the President's rule in Punjab. The 
imposition of President's rule is undemocratic, 
anti-federal and against all acknowledged 
principles of a republican government: Being a 
member of a party which is fighting for -more 
to the States, I strongly oppose the exercise of 
power under Article 356 against any State 
Government. No doubt the situation in Punjab 
is deplorable. It should be brought under 
control as early as possible. If the Chief 
Minister was not able to control the situation 
and arrest the activities of extremists, he could 
have requested the Congress Party to elect a 
new leader. If the Congress Party failed to 
comply with the Governor could have 
dissolved the Assembly and ordered for 
election. Declaration of President's rule is not 
a remedy to overcome the problem of law and 
order. Tt is proved in Assam that Che Centre 
is incompetent to deal with the situation. After 
restoration of the State Government in Assam, 
I am proud tri say. the situation has improved 
Therefore, the State Government is the only 
competent authority to deal with the situation 
effectively. After declaration of President's 
rule in Punjab, according to Darbara Sinsh. it 
is said that violent activities have increased 
rather than decreased. So, probably it may be 
helpful to the party in power to save their own 
party rather than the people in the State. While 
we strongly oppose the President's rule in any 
State, we do not hesitate to condemn  violence  
and   terrorism  in  any 
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[Shri Aladi Aruna alias V. Arimachalam] 
part of the country, especially in Punjab. 
Our Chief Minister, Or. MGR, three 
months ago. had condemned the violence 
Which ms sporadic but which now is 
prevailing all over India. Therefore, we 
are against terrorism and extremist activi 
ties in Punjab. We condemn it freely 
and fearlessly. At the same time 
we       appefal       to       the Government 

to have a dialogue      with      the    leaders of  
the   Akali   Dal.    Apart from   the  religious   
demand,   their  resolution  of     the Artantpur 
Sahib  must  be  taken into consideration   
because       it   is   not      against national 
unity, and it is not against national-integration.   
If you go through the Constitutional  history of    
India    during    our freedom struggle,  we  had     
accepted  the system   of   loose   federal   
government   before     Cripps     Commission.    
At     Satpura Committee   we   had   accepted   
the      loose federation.   What  was  accepted 
by     the Congress   Party      during      the     
freedom struggle has been reminded by the 
Akali Dal.    So  the  resolution of  the  
Anantpur Sahib is not a new one.   There is 
nothing for getting alarmed by this resolution. 
History  is  repeating  the  facts.    I remind 
you,   it   is  quite   impossible   hereafter     to 
rule  the  country   like  the   English  people 
with more centralised  power.   The pulse of 
the history has begun to beat differently.    The 
refind  form  of colonialism  will not last for a 
long    period.    I appeal to the  Central  
Government to     revoke  the President's  rule  
and  order  for     elections. J  may say one  
thing  more.    The  award of   1970   by  the  
Prime   Minister  on   the territorial  issue   and   
the   award  of   1981 on   the   surplus   waters   
of   the   Ravi   and Beas have not been taken 
into consideration and it is the Centre which is 
mostly responsible   for   this   failure.    
Therefore, you must have a dialogue with the 
leaders and at the same time you must order for 
elections.   That is the proper way to deal with  
the situation. 

DR. SARUP SINGH: 1 am sorry that Mr. 
Bhandare is not here. Actually T thought that 
as a seasoned lawyer he would be more 
objective in bis assessment of the situation. I 
was also puzzled by some of the things that he 
had laid.    On the one hand he talked 

of Mahatma Gandhi and in the same breath he 
mentioned hit brigades and so on and so forth. 
Frankly I do not know whether there can be a 
law prohibiting anyone of us using the name 
of Mahatma Gandhi. 

I think that has become very necessary 
because all of us from that side and this side 
continue using that gentleman's name without 
realising what he stood foT. And it is very 
unfortunate. 

There is something else that I want to say.   
When I was  coming  to  the  House some  
friends advised   me   as   to   what  I should   
say.    But   I   heard   a   few   things here 
which have grieved  me.     You feel 
scandalised  when    some    young    people 
cheer up a team and raise slogans against 
Pakistan.   What   would   happen   to   you and 
me if my mother were in Pakistan, my brothers 
and    sisters    are    there.    I sheer fear I may 
keep quiet.    But I have some  sympathy for 
them     because     my parents ran away to 
Pakistan in 1947 and my   brothers   and   
sisters      are- there.    I happened to stay 
behind for certain reasons which may be quite 
practical.    If I have some sympathy with that 
country do not  hang  me.   Try   to     
understand   my psychology.    You can correct 
me by correcting   my   psychology.  You   
cannot  correct me through force.   Do you 
want to convert  every   Muslim  in   this      
country like that?   Tf I go  and watch a hockey 
match between India and Pakistan and  if I   see 
every  Muslim   hailing  Indian  team, then I 
would say 'y°ur professional secularism   means  
something'   because   I     am sorry to say it 
does  not     mean  a thing. Whenever  you  
need  votes     of Muslims, you start catering 
Muslims.    When    you need  votes  of 
Hindus,  you  start     spying that Muslim  
fundamentalism   is  becoming a threat to this 
country.   When you need votes from the Sikhs, 
they are the bravest nenple   in  the  country.     
When  you  need Hindus  votes  in Punjab,  the  
Sikhs are ft threat   to   national   integrity,   
soveriegnty, and  so  on  and  so forth.    What  
is  this game   that   you   are   playing      and   
with whom   are   you   playing  this  game?    
Do you    realise   what    is  happening to    the 
Sikh  rrund?   Forget  the  Muslim     mind. 
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What has happened to the Sikh mind? Even 
the highly secular Sikhs feel totally confused. 
You may mind it that someone should say this. 
Shri Khushwan: Singh could say that, but he 
may not like to say it. I would say that 
Bhindranwala is a danger to me—much more 
than to Hindus. He may kill a few people 
there. But as a Sikh, what would happen to me 
because my neighbour is a Hindu whom I 
trust? Whether you like it or not, to a Hindu 
mind there is no distinction between a Sikh, an 
Akali, an extremist or Bhindranwala. For an 
ordinary Hindu everybody is the same. And if 
everybody is same, what have you achieved? 
There was a time when you. could have made 
a distinction between extremists and 
moderates. You refused to do it. Today you 
say: You create a congenial atmosphere. The 
British have said exactly the same. They said 
you do not deserve freedom. You create 
conditions in which you can be granted 
freedom. You have been saying: so many 
killed; so many dead, etc. Has anyone cared to 
read what the British Government had said in 
the White Paper they brought out after 1942? 
Yoi: read it. You will find exactly the same 
.kind of tiling. They said: So many trains were 
burnt and. therefore, put them down. And the 
British Government put them down because 
they were a foreign Government. But we are 
not a foreign Government. They are your 
people. They are not foreigners. You are out to 
destroy whatever sentiment the Sikh 
community had for India. Why and -what-for? 
Kill anybody you like—Bhindranwala or some 
one and so on and so forth. Unless you face 
the psychological problem that you have 
created, no solution will come. Why do you 
mind when a Sikh says: "Look here, nowhere 
else in the country can my community be sup-
reme". If I say, in Punjab let them be supreme, 
why do you mind it? Now Muslims are in 
majority in Kashmir. If you remove that 
position and by adopting your clever tricks, 
you defeat the National Conference, what do 
you achieve? What do you achieve? You will 
achieve political victory. But what kind of a 
victory? It is worse than defeat. You have 
faced that in Assam and you will  face the  
same thing  in  Punjab also. 

But, for God's sake, don't play t'nis game. 
What has happened to the Hindu mind mow, 
the Haryana mind, let us say? Somebody said 
that industry and commerce have come to a 
standstill in Punjab and all the top Hindus are 
coming u. Haryana. As a Haryanvi I do not 
like it. The reason is this; We will have some 
money. But they will bring some money and 
they will bring hatred also and we do not need 
more hatred in Haryana. Under Mr. Bhajan 
Lai no more hatred is to be imported. We have 
enough of it and it is of a type which you 
gentlemen and ladies cannot imagine. I heard 
a speech recently. It was a recorded speech. I 
will not name the gentleman concerned. He is 
an important Congress leader. An important 
Congress leader comes to a Haryana village— 
he is from Haryana—and what does he says?    
He says, and it is in Hindi: 

 
What $7% fe<37&iT means you all know. 
But, as a Haryanvi I. do not feel proud of this. 
And, the moment a crisis comes, every 
Congressman in Haryana slips into the Arya 
Samaj. You, Mr. Mukherjee, axe 2. highly 
educated person. Do you realise the 
implications of this? Do yon realise what is 
happening because of this? You say that it is 
not an easy problem. I agree. It is not an easy 
problem and talking to the Ak'ali Dal and 
finding a solution is not easy. But at least con-
tinue the conversation. The tripartite 
conference was a highly successful one. I was 
a member of that. On one point there was 
disagreement which was, as Mr. Surjeet said, 
meaningless.    That     disagreement     could 



 

[Dr. Sarup Singh] 

have   been   removed   through   further   ne-
gotiations and so on.    The Akalis    have been   
very  stupid.   If  1  were   a  Sikh,   I will   not 
forgive  the  Akalis because they have   
created a  problem  for  me  which   I am  not  
prepared  10 face.     Often,  I feel, Mr.   Vice-
Chairman,   like   one      of      the characters  
of  Shakespeare;   "Peace  be  to this  House."    
Both the    Government    at the Centre and the 
Akalis have ruined the country and are out to 
ruin the country. And what does one do about 
it?   We all have  become  irrelevant, 
absolutely irrelevant,  and the  Houses of  
Parliament have become irrelevant and at 
times I feel that t'ne Central  Government  has  
become irre-il.   The  Home  Minister   was 
very  reasonable  when  the  negotiations  were  
going on.   They could not go further. Why? 1 
do not know. They say, "White Paper". What 
do we do with a White Paper?   Any 
Government  can  produce   a   White   Paper 
of  whatever kind   it likes.     But,  if  you 
want business, if you mean business, first of 
all, search your hearts.    Do not spread the   
intolerance   that   you  are     spreading 
everywhere.     That     will     damage     the 
country in a m'anner in which nothing else will 
damage it.    You will see it, whether you  like  
it or not.    I was born a Hindu and   I   
presume   I   am     still  so  and  my daughter  
is  to he   married   according  to the  Hindu  
rites.    I  have  also read some books on  
Hindu religion,  but  only some. But then  I 
realise,  as  a   Hindu  what  is important.   I 
want India to be strong and united and so on.    
As a Hindu I ask how Tndia can  become 
strong and united.    As a  father I  think how 
my  family will  become  strong and     united.     
I have  four children and one of them  is a 
psychological  problem.     He is  menially 
disturbed. And  what is  my  attitude  and  my  
wife's attitude?    What  is our  a t t i tude   
about this family?   I   have   to   see   that   
this   child does   not  have   this   kind   of   a  
complex. If  the   children   have  this  
complex,   what do you do about it?   Go into 
this, understand this.    Somebody goes to the 
Prime Minister  and  says,  "Madam,  you  are  
the greatest   person   in   the  world  now.  
They are   mad   and   they   are   antinational   
and the Akalis are no good.    You get rid of 
them.   Tl Y sooner  you  get rid  of them 

the better.' This is what they say. Actually, 
Mr. Bhandare used the word "wipe out". 
Whom do you wipe out? Who wipes out 
whom? Therefore, Mr. Vice-Chairman, it is 
for the first time that I have realised my utiar 
irrelevance in this House. But I do not mind 
saying it, because I have no illusions about it. 
;I thought I should say this and I have said it. I 
realise my uttar irrelevance in this  House. 
4 P.M. 

And I have forgotten all that because 
the problem is not of President's rule or 
this rule or that rule. The problem is 
much larger. And a Government like 
this. Government of a great nation, 
should behave like the Government of a 
great nation. But what is happening is 
that even in the matter of foreign policy, 
quite often, we are not behaving like a 
great nation but we are bebaving like a 
small nation. The same thing we are 
doing here. Therefore,     Mr.     Vice- 
Chairman, I do not represent this political or 
that political angle.... {Interruptions) 
[The Vice-Chairman (Shrimati Margaret 
Alva)   in the Chair] 
May I request, Madam, now that you have 

come, to allow me, before I sit down, to make 
a suggestion? Madam, you will hear me after 
you have taken over the Chair fully. 
(Interruptions) My request is that you should 
pass some legislation whereby nobody, who is 
above 35, should be able to become a Member 
of the Rajya Sabha. I got this impression when 
I was watching the mussle power and the lung 
power this morning. What is Dr. Malcolm 
Adiseshaiah doing here? Mr. Khushwant 
Singh, though he might be a brave Sikh—well, 
when it comes to shouting what is he or we are 
doing here? You should see that nobody 
should become a Member of the Rajya Sabha 
unless he has training in wrestling and he can 
shout down others, and so »n. Madam, when 
you stood up to speak. 1 felt sory... 
.(Interruptions) T knew that your voice will 
not reach anywhere. Anyway, I do wish that 
the voice of reason reaches somewhere, and 
reasonable person like you, Mr. Mukherje-s, 
and 

283        Re- Proclamation  issued        [RAJYA SABHAj        in   relation  to the 284 
by President Slate ol Punjab 



285 Re' Proclamation issued        [15 NOV.  1983]        in relation to the 286 
by President State of Punjab 

soms others give some thought to what 1 
have Said earlier, because we are dealing 
with a much larger question than a small 
question of some agitations in Punjab. 

Thank you very muc'ii. 

THE VICE-CHAIRMAN (SHRIMATI 
MARGARET ALVA): Mr. Kalyanasun-
daram. 

SHRI     M.      KALYANASUNDARAM 
(Tamil   Nadu);   Madam,   Vice-Chairman, the  
situation in  Punjab  is  a matter     of serious 
concern for the entire nation.    So it should not 
be viewed from any narrow party   angle.    The   
Opposition  parties  are anxious  to  see  that  
some  political   solution  is  reached.    No  
political party  condemned   the   proclamation   
of   the   President's rule, even there was some 
objection to  retaining the  Assembly    in    
animated suspension.    The  Prime  Minister  
appealed to the    Opposition parties...  Well,    
I do   not   know   whether   she   appealed   or 
criticized  the Opposition parties for their 
failure to cooperate with the Government on   
such   an   important   issue  as    national unity.   
The  Opposition     parties     offered their  
cooperation.   Twice  they  met     the Prime  
Minister in joint conferences along with th.j 
Akalis. Even now they are meeting individually 
and are offering their sug-11.     Our  party is  
not  happy th'at in Punjab there should be 
violence^ disorder, this   and   that.   And   no   
section   of   the same   people   even   in      
Punjab,   whether Sikh's. Hindus or Muslims   
will be happy about  the    situation    that    is    
prevailing there.    We     expected     that     
after     the President's rule there will  be am 
improvement     in     the     direction    of  
restoration of normalcy.   That   is not  in sight.  
Instances of  violence  are  growing; these  are 
spreading.    They   are   even       threatening !h 
:   life  of     t'ne  people     in our    capital. 
President's   rule     has     been     there.     A 
very  able  man  who  is  reputed  for     his 
efficiency  in  administration,  has  been  put as   
the  Governor.    Three efficient  officers have  
been   issued  declaring    the    capita! Officers  
have been transferred   Ordinances have   been   
issued   declaining  the     capita! and     the     
Punjab    State       as    disturbed areas to that 
the administration can func- 

,    tion freely in dealing with terrorism.  The 
Police and the Armed Forces are clothed with 
draconian powers to shoot anybody. In spite of 
all this, are we anywhere near restoration   of  
peace   and  amity   in   that State?    Woes it 
give confidence    to    the people in other    
States    that    something serious is being done 
to restore normalcy in that State?    We    are    
all    concerned about it.   It is a border State.   
Although the   Prime   Minister   has  not   
named   the country,  it is clear that  Pakistan is 
very happy.    It is wrong to equate the struggle 
that is going on in Pakistan for restoration of 
democracy with what is  happening  in   Punjab.    
Pakistan   may   be  happy or may     be  
instigating.     But, has     the Congress  (I)  
Party which is the inheritor of the Indian 
National Congress which is entering its 98th 
year, have a really wider vision  for dealing    
with    such     matters? May I    ask   our    
Congress (I)    friend3 whether they are all    
united    inside    the State in dealing with the 
Akalis    or   the ' extremists?   Here   is   the  
problem.     My colleague,   Shri   Harkishan   
Singh   Surjeet, referred to two occasions when 
settlement was almost very near.    One is the 
mission of Sardar Swaran Singh and the other is 
the meeting of the Political Committee of the   
Government.   The   settlemen:   would have 
been reached to some extent.    The Akali 
leaders 'are nervous in dealing with the  
extremists  there.   We     should     also help the 
moderates amongst the Akalis to go to the 
mainstream and not to be afraid of the  
extremists.   The  Government  has failed   to   
implement  the      understanding reached on 
those two occasions.    Has the matter been 
examined properly and with gome   
introspection?   Cong^essO)   people cannot say 
that they alone are doing the correct  thing   and   
t'nat     the     opposition parties are not helping 
them.   That claim is  not  based  on  facts.   
What  should be done   now?   Powers   are   
there.    But  can you   exercise   those   powers   
and   restore order?   Can you solve the 
problem?     A political  solution  is necessary.    
The Akali leaders must also realise    that   they    
are 
also responsible for this situation in. Punjab. 
They have been hobnobbing with all sorts of 
people. The Akali leaders must be realistic. 
The extremists will not follow even  the  
Akalis.    Th'at is the 



 

jShri  M.   Kalyanasundaram] 
danger. They first encouraged them. Now, the 
extremists are going to swallow Now, the 
extremists are going to swallow opposition 
parties have taken the initia-The Opposition 
parties not 'at Sri-nagar. It was at that time the 
President's Rule was promulgated. The 
Opposition parties did not condemn it. On the 
other hand, look at the response, the attitude 
that those parties have taken. They may have 
their views with regard to Centre-State 
relations. But they have agreed that article 
356 should be retained at least f°r the limited 
purpose of meeting a situation like Punjab 
when Presidential Rule may be ncessary and it 
may not be possible to hold the elections 
immediately. Such is !h j response, the 
attitude taken by the Opposition parties. And 
there is no use or there is no need to blame the 
Opposition parties. Congressmen themselves 
must rethink. Haryana cannot have one way, 
Rajasthan cannot have another way and 
Punjab cannot have a third way. So, the 
Congressmen, whether they are in Rajasthan, 
or in Punjab or in Haryana. if they can think 
together in the nation-' interest a solution 
would be possible. With regard to Chandigarh 
as capital, same people aised a doubt about it. 
Mr. Bhandare, when he spoke, said can 
Haryana be denied their right. Mr. Sarup 
Singh comes from Haryana are reconciled that 
Chandigarh  will go to Punjab. 

DR. SARUP SINGH: Kindly don't involve 
me in this. Don't say this. otherwise my life 
will be in danger. 

SHRI M. KALYANASUNDARAM: So, 
you are... 

DR. SARUP SINGH: No. no. Haryana 
people have the right to say what they like.    
Let us not.... 

THE VICE-CHAIRMAN (SHRiMATT 
MARGARET ALVA): He did not speak on 
anybody's behalf. He spoke on his •own 
behalf. 

SHRI   M.       KALYANASUNDARAM: 
You are keeping Chandigarh as if it is already 
disturbed area. But do not make it a disputed 
area. Then you will foment only trouble. With 
regard to the other two tehsils—Fazilka and 
Abohor— by transferring some villages. So, 
given by fransferr ng some villages. So, given 
the earnest effort by the ruling party, that is, 
the Government, it is possible to reach a 
political solution so that all same-minded 
Sikhs and Hindus can be brought together to 
face the situation! No police, no Army, 
however powerful may be, no weapons, 
however heavy they may be, can solve this 
problem. So, what is needed is a political 
solution by negotiations with the Aakli leaders 
so that you can isolate the extremists. At least, 
a good section of the Sikh population and the 
Hindus and the Muslims in that area will stand 
by the Government and face the situation. So, 
it is very urgent. There is no room for delay in 
this matter. So fur as the Opposition parties 
are concerned, there are parties who will help 
in this process of negotiation with the Akali 
leaders. So, I urge upon the Government to 
again try to bring about a tripartite conference 
not relying only on the repressive measures 
'and ordinances. You call for a tripartite 
conference with all the Opposition parties. Let 
them participate. I do mot see that anybody 
will make any proposal to encourage, separa-
tism or encourage terrorism in that state. 

Therefore, on behalf of my Party, I urge 
upon the Government to call for a tripartite 
conference with the Opposition parties so that 
a political solution can 1"* reached, so thai 
peace can be restored in that States and the 
extremists and the separatists isolated. 
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time for action came. We have paid the heavy 
price for it in the last fifteen months during w'nich 
the agitation has been continuing. Let me list a few 
events that have taken place. One 'hundred and 
fifty thousand people have gone to jail. There have 
been 154 acts of violence in which 35 Nirankaris, 
fifteen policemen,   including   a   Deputy   
Inspector 
General of Police, two inspectors, four General of 
Police, two Inspectors, four have been killed. 
There have been 34 incidents of bombing in two 
of them the ex-Chief Minister of Punjab was the 
target, two hijackings, derailment of trains One 
hundred and fifty Akalis have been killed, of 
which 19 were Nihangs. in what they  describe  as  
fake  encounters. 

The significant point about all this is that in all 
these crimes, no arrests have been made( because, 
the culprits were able to get away. From this, we 
can only draw three conclusions. Either the Ad-
ministration has been totally inept, in handling the 
situation, or, the people an> so frightened that they 
are not giving any assistance ;0 the Police or, what 
is more plausible, this agitation and the acts of 
violence have now gained popular support 
amonest <he masses; the people are unwilling to 
hand over the culprits who had committed these 
crimes. 

Madam Vice-Chairman, you will agree that for 
any Government, this is an extremely black 
record, particularly of one which claims to be a 
Government which works. These are also 
extremely poor credentials for any party 
particularly, a party which now proclaims that it is 
going to save the country. 'Desk Bachao'. What is 
unfortunate is that the contagion has spread. It has 
spread from the Punjab to Haryana. There have 
been incidents of violence in Yamunanagar, there 
have been incidents of violence in Delhi and there 
have been incidents of Hindu-Sikh violence in 
Madhya Pradesh, in Indore. The roots of these 
incidents are basically in the Punjab. 

We will be living In a fool's paradise if we do 
not realise that wors2 is yet to  come.    You,   
probably,     would    have 

SHR1 KHUSHWANT SINGH (Nomi-
nated): Madam Vice-Chairman, I rise to 
support the proclamation of President's Rule 'n
the Punjab. I had the privilege of suggesting 
that President's Rule should be imposed in the 
Punjab over a year ago. I think, the tragedy of 
the Punjab has been the failure to take action 
when the 



 

[Shri Khushwant Singh] 

read about the massive support that ex-
servlcemen, have promised to the Akali Party. 
You have seen evidence of support for the 
extremist elements in the State. And 1 have 
no doubt, in due course, the haven of refuge 
for terrorists will he Pakistan. How do you go 
about saving the country in these circumstan-
ces? As long as the Government treats this 
problem as a law and order problem, it will 
remain a law and order problem. It is not a 
law and order problem but a political 
problem. As has been pointed out by 
successive speakers, mainly from the 
Opposition parties, this is a problem which 
can be very easily solved. We have come 
close to a solution several times- Let me. just 
for the sake of refreshing your memory, tell 
vou how simple this matter is. 

The Home Minister himself made a 
statement that basically thee are only three 
major issues involved. The rest are peripheral. 
One is over the river waters. Other is over 
Chandigarh and the third is over the boundary 
readjustments. The river water problem has 
been with us and has been adjudicated many 
times since the country attained 
independence. There has been an award given 
by the Prime Minister, a tentative settlement 
by the parties and the matter has been referred 
to Tribunals. Now the Akali Party has 
approached the Supreme Court. The matter is 
pending before the Punjab High Court as well 
as in the Supreme Court. What is the 
difficulty for the Government now to come 
and say, all right, the matter is there with the 
Supreme Court, we are willing to accept what 
the Supreme Court decides? The Akalis have 
said, yes. What is the wrong with the 
Government saying, let the river water 
dispute '"'- decided by the Supreme Court? 

Then there is the problem of Chandigarh. 
Too much has already been said on this 
subject. As far as I am concerned, T would 
say that the Akalis would be very wise to 
allow Chandigarh remain as it is because they 
earn a lot of income from  the Haryanvis  who  
go  there   regu- 

Jarly, but it is up to them to make their own 
judgements. (Interruptions) Mr. Mittal, 
would you kindly listen to what I «m saying 
because J have been listening to you. . .   
(Interruptions) 

The matter of Chandigarh is capable tof the 
simplest solution. 1 wish Mr. Bhandare was 
here; When Andhra Pradesh was separated 
from Tamil Nadu, was there any question of 
sharing Madras city? When Maharashtra and 
Gujarat were separated, did Gujaratis ever ask 
for division of Bombay? Why can't that 
precedent be followed here? A new State has 
been created. If Haryana is finding it difficult, 
there should be no problem in sharing 
Chandigarh till Haryana forms another capital. 
Personally T would suggest to the Akalis that 
they are being foolish in pressing*this demand 
because it is in their interest and in the interest 
of Punjab to allow Haryana to stay in 
Chandigarh. They earn income from the 
Haryanvi visitors. legislators, who  go  there  
regularly. 

And then f ina l ly  it is the matter of 
boundary readjustments, a very small 
problem. Only a few villages are involved. 
The Home Ministry has already made a 
statement that they are willing to submit this 
matter to a boundary Commission. All they 
need to do now is to also publish the terms of 
reference will be given to the .Boundary 
Commissior. Two things are to be made clear, 
that the village will be considered the unit and 
secondly the principle of conraguity will be 
maintained. In one country we cannot afford 
to have corridors drawn across  each   other's  
States. 

Madam Vice-Chairman. I spent last week-
end listening to the tapes, of the speeches 
made by Sam Bhindranwale. It f^k me nearly 
six hours because these are succession of 
speech is he made to pak jathas. These tapes 
are new widely distributed and sold at cost 
price all over the State and everywhere else. 
Let me admit, nothing has pained than what I 
heard on these tapes. They breaths hatred in 
every single sentence. Tt is a strange language 
that this man who calls him- 
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sell a 'Sant' used. Wrapped in between all 
exhortations ' to be good Sikhs are' words of 
contempt for Hindus. I willnot go into those 
details because in my next column I will be 
writing about then. One significant thing, 
which appears to be a constant theme in his 
speeches, is exhorting the Sikhs to be 
shastradhari. 

 
■ And then he asks, did 

the Sikh Guru Har-: gobind go to emperor 
Jahangir to apply for a licence to get the 
arms. Did Guru Gobind Singh go to emperor 
Aurangzeb to apply for a licence for arms? 

And yet they were able to take on the 
Mughal Empire, Likewise he exhorts the 
Sikhs to get arms from wherever they can and 
be ready for the Dharamyudh, a bigger 
Dharamyudh that is yet to come. And then he 
says repeatedly: "1 have been told that the 
Government police is going to invade the 
Golden Temple to make arrests. We have only 
150 people here in arms. We will shed our life 
to defend ourselves". At the same time, he 
exhorts the villagers "When that happens, the 
time for action will have come". He says this 
regularly in his speeches. What do we do? As 
I have already said, the solution is within very 
easy grasp if the Government means business 
because I think the Akalis are beginning to tire 
of this long agitation that has been going on. 
May I suggest:—-and I wish the Home 
Minister were present here for me to make a 
personal request. About a year ago, I made a 
suggestion that the Prime Minister should go 
to the Golden Temple not as a Prime Minister 
but as a pilgrim, as a gesture of goodwill to a 
comunity whose feelings have been 
unnecessarily exacerbated—my last 
suggestion was perhaps turned down as a kind 
of political gimmick, which it was not, I 
meant it with all earnestness— there is another 
occasion now. The next full moonlit night will 
be Guru Nanak's 

birthday. There could be no greater gesture of 
goodwill to be a community than for the 
Prime Minister to take courage in her  hands 
and walk to the tempi© —not send the police 
but walk into it—and go and see this man—
Sant Hhirulranwala or whoever is there—
without any arm* and te*H trftfri: "We mean 
goodwill, We mean peace". And if the next 
full moon is too soon, there is Guru Gobind 
Sings's birthday next month. These are two 
sac-rod occasions. If the Prime Minister gives 
a lead in this matter, I have not the slightest 
doubt that the problem of Punjab will be 
settled and the claims that the Congress Party 
is making that they are going 10 save the 
country may have an element of truth.   Thank 
you. 

*■ SHRI MADAN BHATTA (Nominate*!): 
Madam, Vice-Chairman. I stand to support this 
Resolution. To some extent, the hon. 'Member, 
Shri Khushwant Singh, is right that this is a 
political problem. But I wish to express my 
dissent from those hon. Members who have 
pleaded the cause of negotiations with the 
Akali Party at this juncture. Madam, I strongly 
feel that it is not a question of Chandigarh, not 
is it a question of water dispute, nor is it a 
question of adjustment of boundaries. If that 
had been the question, I would have whole-
heartedly supported the voice of negotiations 
and settlement with the Akali Party. But, 
unfortunately, I believe that this is a problem 
which India is going to live wi!h for many 
years to come. In order to understand the 
rationale of this particular development, we 
have to bear in mind the historical 
developments in the leading federal 
democracies of the world. There can be no 
negotiations under the sinister shadow of 
Anandpur Sahib Resolution. I mention this 
Resolution because that will enable us to 
understand the true character, the aims and the 
objectives of this agitation. The hon. Member, 
Shri Harkishan Singh Surjeet made an attempt 
to play down the contents of this Resolution. I 
respectfully submit, Madam, that this 
resolution is out and out a secessionist 
document. I have got a copy of this resolution 
and if we go through this resolution we cannot 
believe that the settlement   of 
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. [Shri Madan Bhatia] 
these three problems are going to buy 
peace for all times to come to the people 
of Punjab. This may be a temporary 
settlement, this may help the Government 
and the hon. Home Minister to buy peace 
but it will not help the people of Punjab 
to buy themselves the peace for all times 
to come. This will be only the beginning 
of the further demands, have got this 
resolution.   It says:— •' 

"To give this 'birth right' of the Khalsa a 
practical shape, creation of the necessary 
environment and achievement of a political 
constitution are the basic ideological planks 
of the Akali Dal. 

To achieve this and the Akali Dal will 
us© all possible means and struggle so that: 

(a) The  areas  which  have deliberately and    
intentionally    been kept :   out of Punjab—

Dalhousie in Gurdas-pur    district,     
Chandigarh,    Piajore, Kalka Ambala, Una 

tehsil and so on.'* 

All these areas will have to be returned to 
Punjab.   The second clause says:— 

"In *new Punjab' the authority of the 
Centt-e should be confined only to .. the 
defence of the country, foreign relations, 
communications, railways and currency. All 
the residuary subjects (departments) should 
be under the jurisdiction of 'new Punjab* 
which should have the right to frame its 
own constitution for these subjects." 

The next clause says that "Suitable 
constitutional and political safeguards should 
be provided to the Sikhs and other 
communities residing in other States to 
protect them from discrimination". And the 
next clause says:— 

"The Akali Dal will strive to make the 
Constitution of Indian federal in the real 
sense and ensure that the authority and 
representation of all the States are equal at 
the Centre." 

I respectfully submit, Madam, *hat this 
resolution seeks to take India at least   ISO 
years backward  so far as  the 

development of federal democracy in the world 
is concerned. It seeks to reverse the history or! 
federal democracy and the constitutional and 
political development in the twentieth century, 
impelled as they were by the requirements of 
modern economies, modern defence, modern 
finance and modern social welfare activities of 
the State. As I have stated, we have to consider 
the whole question in historical perspective 
and ,for that purpose, we may be able to 
understand the true character of these 
developments by taking a cue from the 
developments in one of the most leading 
federal democracies of the world, namely, the 
United States of America. In the 1770s, the 
States of the United States of America of 
Northern America came together and formed a 
confederation. But within a period of less than 
ten years they realised that it was not enough to 
have merely a confederation. The people of 
America, through a very strong leadership in 
men like Washington, Hamilton, Madison and 
Franklin, decided that the true unity of the 
States can only be obtained if there is a system 
of federation and that is how the United States 
of America was born. But even at its birth, 
George Washington gave a warning to the 
people of America which rings a bell in the 
minds of those Indian people to whom the 
integrity and unity of India is of utmost 
concern. And I will just quote his words. He 
said: 

"The unity of Government which 
constitutes you one people, is also now dear 
to you. It is justly so; for it is a main pillar 
in the edifice of your real independence. But 
as it is easy to foresee that from different 
causes and from different quarters much 
pains will be taken, many artifices 
employed to weaken in your minds the 
conviction of this truth, as this is the point 
in your political fortress against which 
enemies will be most constantly and 
actively directed, it is of infinite moment 
that 5'ou should properly esti-. mate the 
immense value of your national union to 
your collective and individual  happiness   
accustoming   your- 
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selves lo think and speak of it, as of the 
pfdladium, of your political safety and 
prosperity." 

These were the words which George 
Washington uttered at the time of the 
formation of the United States; and these 
words hold true even today for the Indian 
people. 

We happened thereafter? The history of the 
United States for the 65 years of the 19th 
century is marked by the rise of divisive 
forces. In the southern States there were 
demand similar to the ones which are being 
raised in Punjab today. There is the economic 
discrimination, they complained; there is a 
threat to their social institutions, they com-
plained. And the matter came to a head when 
Abraham Lincoln declared his resolve to 
abolish slavery in order to preserve the unity 
and integrity of the United States of America. I 
say "unity' because he said: "No nation can 
survive half salve and half free." The whole 
issue was ultimately decided by the civil war 
which for all times to come destroyed the right 
of secession which was claimed by any 
particular State of the United States. The 
Supreme Court declared that all the provisions 
of the Constitution look towards an 
indestructible union of indestructible States. 
And the history of the United States thereafter 
is the history of accentuation of powers of the 
Central authority at the expense of the States. 
And, therefore, I respectfully submit. Madam, 
that this particular development , comparison 
of which is drawn with the developments and 
events of the United States of America in the 
"first 65 years has to be decided bearing in 
mind whether any negotiations of particular 
demands are going to solve the problem of 
Punjab. I respectfully submit: No. The only 
way in which these forces which have risen in 
different parts of the country can be dealt with 
is the way in Which thy were dealt with in the 
United States: with an outstretched arm and a 
strong hand of a strong leadership. 

And in the end I would like to say only this 
much, that unfortunately the Opposition  
parties  by  raising    the  same 

slogan of revision of Centre-State relations, 
though in a different garb, and by seeking the 
devolution of the powers of the Central 
authority, have given respect, prestige and 
legitimacy to the Akali agitation; and I believe, 
therefore, that it would have been wrong on the 
part of the hon. Home Minister to expect 
complete support from the Opposition parties. 
That would be a triumph of hope over 
experience. They have acted as political 
comperes of the Akali Dal by joining them in 
different conclaves in different parts of the 
country. They share the same political 
motivation, of destroying the Central authority. 
They are in spired by the same motives. And 
that, I respectfully submit, will not help. I only 
appeal to all the hon. Members oa this issue 
must be dealt with on a national level. And to 
deal with this issue on a national level, it has to 
be dealt with in its historical perspective — 
and in this historical perspective the only ans-
wers to face these forces with a strong arm and 
an outstretched hand. 

Thank You. 

SHRI KHUSHWANT SINGH: The Home 
Minister is not present here, Nor is his 
Deputy. 

THE VICE-CHAIRMAN (SHRIMATI 
MARGARET ALVA): Minister is here. 
Please bear for a moment. The debate will 
continue tomorrow. It is not concluding 
today. The Minister is replying tomorrow. We 
have a statement at 5 O clock. Please do not 
agitate. 

SHRI G. C. BHATTACHARYA (Ut-tar 
Pradesh): I will take ten minutes. What is 
there? 

THE VICE-CHAIRMAN (SHRIMATT 
MARGARET ALVA): Your group has 
participated. 

SHRI G. C. BHATTACHARYA: On this 
discussion there is no group. I will finish in 
ten minutes. What will you do b ten minutes? 
I give my word that I will finish in ten 
minutes. The group is meant for debates on 
Bills; it is not meant for discussions. 
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THE VICE-CHAIRMAN (SHRIMATI 
MARGARET ALVA); The debate is 
continuing. 

SHRI  G.   C.      BHATTACHARYA   ; 
Madam, Vice-Chairman, with all respect to 
you, within ten minutes I will finish. 

THE VICE-CHAIRMAN (SHRIMATI 
MARGARET ALVA):  O.K. Speak. 

SHRI   GHULAM   RASOOL   MATTO; 
I want an assurance from you that our speaker 
will be allowed to speak tomorrow. 

SHRI SHIVA CHANDRA JHA: A point of 
order. 

[Mr. Deputy Chairman in the Chair.] 
SHRI G. C. BHATTACHARYA: Mr 

Deputy Chairman, Sir, I rise to support the 
Ordinance, and for that I submit very briefly 
that after whatever have heard from the 
speakers who have proceeded me I think that 
the Punjab issue should be placed in a proper 
perspective. 

It has both internal and international 
ramifications. The international ramification 
is that today everybody knows that Punjab 
extremists are being trained in subversive 
activities in Mianwala under the charge of 
Gen. Niazi who was brought to his knees by 
our great Indian Army. He wants to take 
revenge. Therefore, you cannot say that there 
is no international ramification. 

Apart from that, we also know that the 
seeds of this movement are also in the United 
States. 'Khalistan' is procla-med there. They 
are declaring themselves to be an independent 
nation. They have made all the preparations, 
and the remifi-cations are there. To say that it 
is very easy, that it is not a law and order 
problem, is not correct. My friend, Shri 
Khushwant Singh, knows it. When such 
powerful forces are behind this how can we 
say that it is not a law and ord*er problem? 

Secondly, Sir, there is internal remi-
flcation. Apart from what my friend, Mr. 
Bhatia, stated about the Anandpur Saheb 
Resolution, the Akali Dal has said that they 
cannot,    under    any circumstances, 

separate religion from politics, The foundation 
of our [ndian union is secularism. If you 
disturb the foundation, what remains? 
Therefore, when the foundation of the Indian 
union is challenged,, how can it be said that it 
is not a law and order problem? If you say that 
you are going to disturb secularism in a part of 
India then, how do you say that it is not a law 
and order problem? It is a problem, according 
to my friend, Choudhry, which is 
psychological. According to my friend. Shri 
Khushwamt Singh, it is something but not a 
law and order problem, that it is a political 
problem (Time bell rings). 

Sir, I have got five minutes more. You gave 
me ten minutes. I will finish in five more 
minutes. I was given ten minutes; I am 
finishing. 

The imposition of President's rule, you may 
say, has improved the situation to a certain 
extent. But I don't know why nothing is being 
done against the smugglers, the anti-social 
elements and the Naxalites. These are the 
there sections which are actively continuing 
the terrorist activities. I would like to know 
from the Home Minister who is sleeping, who 
is not even listening,... 

MR.  DEPUTY   CHAIRMAN:   He    is 
listening. 

SHRI G. C. BHATTACHARYA ; With his 
eyes closed, I do not know whether he is 
doing "sadhna". What I am saying is, why 
these there elements, who are basically 
responsible for these things, have not been 
touched. They know they are. They are still at 
large. Nothing has been done against them. 

Lastly, my friend has talked of a solution. 
Yes. But the solution is not with the Akalis. 
The solution is with Bhin-dranwale, about 
whose speech he saH he was pained. And 
Bhindranwale is the man who is controlling 
the whole agitation. Our friend, Mr. Longowal 
has brought at least 80 armed persons from 
his village to guard himself. Even he * afraid 
of his life. Some trusted people, his relations, 
have come from his own village to protect his 
life. Then is it in the hands of the Akalis? So 
why should 
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you talk something very big and give philosophical 
lectures without facing realities ? The realities are 
that now it is not in the hands of those who have 
launched the movement. It has gone into the hands of 
the extremists who are in league with foreign 
powers. Therefore, whatever is happening in Punjab 
is very much a law and order problem. There is no 
solution except to tackle it as a law and order 
problem and whatever steps are necessary have to 
be taken. I do not want to use the word "wipe out". 
But if it is not tackled, if peace does not return of 
the confidence of the Sikhs in the law and order 
institution does not return, then they will exploit 
that also and say that every Sikh is behind this 
movement. Now people are afraid because 
important persons are killed. Even a DIG is killed 
in the Golden Temple. Therefore, if the law and 
order problem is solved, if the extremists are 
tackled, then you will see that the patriotic Sikhs . 
of. Punjab will oppose these Akalis, will oppose 
these terrorists. The patriots will remain with India. 
They are the supporters of the unity and freedom of 
India. They have always defended the unity and 
freedom of India. Therefore, I want extremely 
assertive steps against terrorists and extremists, and 
the hand of Bhindran-wale who are creating terror 
in Punjab. 

MR.   DEPUTY     CHAIRMAN;      Shri Shiva  
Chandra  Jha.  Five  minutes  only. 

 

SHRI SYED SIBTEY RAZI (Utlar 
Pradesh): What is the point of order in this? 
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MR. DEPUTY CHAIRMAN This do-bate 
will conclude today. The Home Minister will 
reply tomorrow. Only the Home Minister's 
reply will be there tomorrow. 

Now the statement by the Commerce 
Minister ___  

SHRI GULAM MOHI-UD-DIN 
SHAWL;  This cannot be tolerated.................  

MR. DEPUTY CHAIRMAN; I have called 
the Minister to make his statement. 

SHRI        GULAM        MOHI-UD-DIN 
SHAWL;   This     canot  be   tolerated --------  
(Interruptions). 

t 

STATEMENT BY MINISTER 

Import  of  Animal  Tallow 

THE MINISTER OF COMMERCE AND 
SUPPLY (SHRI VISHWANATH PRATAP 
SINGH) : Mr. Deputy Chairman, Sir, with 
your permission, Sir, I wish to make this 
statement to inform this House of the various 
steps that have been taken by Government 
pertaining to the import of animal tallow. 

2. As the Hon'ble Members are aware, on 
24th August, 1983, Import Trade Control 
Order No. 27 was issued under Section 3(3) of 
the Imports & Exports (Control) Act, 1947, 
prohibiting clearance for home consumption of 
beef, buffalo and pig tallow, in a ay form, 
imported into India. This extra-ordinary step 
was taken in deference to the sentiments of 
the people. 

3. As a matter of abundant precaution, on 
1st October 1983, orders were issued banning 
altogether the import of any othejr 


